
 305  Constitution

 MR
 tuon  38

 DEPUTY-bPEAKER  :  The  ques-

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Hindu  Suc
 cession  Act,  956

 the  motion  was  adopted

 श्री  जगन्नाथ  राब  जोशी  *  मैं  विधेयक  का

 पुर  स्थापित  करता  हू।

 34  40  hr«
 REPRESI  NFATION  OF  THE

 PFOPLI  (AMLNDMFNT)
 BILL?

 CUansertion  of  ten  section  7A)

 श्री  जगन्नाथ  राव  जोशी  (शाजापुर):  म
 प्रस्ताव  करता  ह  :

 कि  लोक  प्रतिनिधित्व  भ्र धि नियम,  19ST
 का  और  संशोधन  करन  वाले  विधेयक  को

 पुर  स्थापित  करने  की  अनुमति  दी  जाए  1  !

 MR,  DEPUTY-SPLAKER
 tion  ts

 The  Yues-

 That  leave  be  stanted  to  intioduce  a
 Jit  further  to  amend  the  Represent  t-
 tion  of  the  People  Act  !95I°

 fhe  motion  way  adopted

 at  जगन्नाथ  रय  जोशी  मैं  विधेयक  पुर
 स्थापित  बरता  हू  1

 RESTORATION  OF  RELIGIOUS
 PLACES  BILL’

 श्री  जगन्नाथ  राय  जोशी  (शाजापुर)  मे
 प्रस्ताव  करता  हूँ

 ग्प्कि  अबध  कब्जा  किये  गये  धार्मिक

 JYAISTHA  7,  893  (SAKA)  (Amdt.)  Bill  306

 स्थानों  को  उनके  बध  दावेदारों  को  प्रत्यावर्तित
 करने  का  उपबन्ध  करने  बाल  विधेयक  को  पुर
 स्थापित  करने  की  अनुमति  दी  जाय।”

 MR,  DEPULTY-SPLAKLR  ‘The  ques-
 ton  is

 “That  leave  be  granted  to  introduce  a
 Bill  to)  provide  for  restoration  of  reli-
 gious  rlaces  unde:  illegal  occupation
 to  then  Jegal  claimants

 The  motion  was  negatied

 MR  PFPUTY  SPLAKER  This
 motion  19.  negatived  We  pass  onto  the
 neat  item,

 4  43  hrs.

 CONSIITUTION  (AMFNDMLNT)
 BILL:

 (Amendment  of  article  39)

 SHRI  BISHUWANALIL  JHUNJHUN-
 WALA  (Chittorgith)  IT  beg  to  move  for
 lewe  to  introduce  a  Bill  further  (o  amend
 the  Con  titution  of  Indta

 MR  DLPUTY-SPLAKLR
 tion  is

 fhe  gues.

 That  leave  be  grinted  to  introduce  a
 Bill  furthest  to  amend  the  Constitution
 of  India  *

 The  motion  was  adapted,

 SHRI
 WALA

 BISHWANATH
 ]  intioduce  the  Bill

 JHUNJHUN.

 omen,  ye
 rte  ete
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